FORM A
PUBLIC ANNOUNCEMENT
((Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons)

equlations, 2016)

UH N U U H » UH U
ARVOC o] Ko PRIVA »
RELEVANT PARTICULARS
1. |Name of corporate debtor INTARVO TECHNOLOGIES PRIVATE LIMITED
| 2. | Date of incorporation of corporate debtor | 28/02/2001
3. | Authority under which corporate debtor | Registrar Of Companies, NCT of Delhi & Haryana
is incorporated / registered
4. | Corporate Identity No. of corporate debtor| U72100DL2001PTC109841
5. |Address of the registered office and 55, 2nd Floor, Lane-2, Westend Marg Saidullajab,

principal office (if any) of corporate
debtor

Near Saket Metro Station, New Delhi - 110030
Other office - C-69, Sector-58, Noida,
Uttar Pradesh 201307

6. | Insolvency commencement date in
respect of corporate debtor

16.10.2023 ( Copy of order dated 16.10.2023
passed by Hon’ble Adjudicating Authority,

New Delhi Bench IV in C.P. (IB-18/ND/2023 was
uploaded on NCLT Website on 23.10.2023)

7. | Estimated date of closure of insolvency
resolution process

12.04.2024

8.|Name and regjstration number of the
insolvency professional acting as interim

Mr. Vinay Kumar Singhal.
IBBI/IPA-002/IP-N00624,/2018-19/11880

resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Office: 411, Fourth Floor, Essel House, Asaf Ali Road,
New Delhi-110002
E-mail: vinaysinghal.ip@gmail.com

.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Office: 411, Fourth Floor, Essel House, Asaf Ali Road,
New Delhi-110002
E-mail: itpl.resolve@gmail.com

.| Last date for submission of claims 06.11.2023 ( Copy of the order was uploaded on
NCLT Website on 23.10.2023, hence 14 days
calculated from 23.10.2023 i.e., the date of

uploading of order on the NCLT website)

| Classes of creditors, if any, under NA
clause (b) of sub-section (6A) of section
21, ascertained by the interim resolution

professional

.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Relevant forms are available at:
https;//ibbi.gov.in/en/home/downloads.
NA

.(@) Relevant Forms
(b) Details of authorized representatives
are available at

Notice is hereby given that the National Company Law Tribunal New Delhi Bench IV has
ordered the commencement of a corporate insolvency resolution process of the Intarvo
Technologies Private Limited on 16.10.2023.
The creditors of Intarvo Technologies Private Limited are hereby called upon to submit
their claims with proof on or before 06th November, 2023 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorized representative from among the three insolvency professionals
listed against entry No.13 to act as authorized representative of the class [specify class]
inForm CA.:N.A.

ission of false or

proofs of claim shall attract penalties.

Sd/-
Mr. Vinay Kumar Singhal

Interim Resolution Professional

IBBI Reg. No. IBBI/IPA-002/1P-N00624/2018-19/11880
For Intarvo Technologies Private Limited (In CIRP)

Date :24.10.2023
Place :New Delhi
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I,Shamim Ahmed,S/0O NAJMUL
HODA,R/O 16000Gali.No-
13,Govindpuri Kalkaji,New
Delhi-110019,Have Changed
My Name To Shamim
Ahmad,Permanently.

0040695088-7

LRam Kumar Singh,5/6
Mahipal Singh,R/0 H.no-71-
72,Shukra Bazar-Road,Deepak
Vihar Extn.,Dk Mohan
Garden,Uttam Nagar, Delhi-
110059,have changed my
name to Ram Kumar, perma-
nently. 0040695088-2

I'DHRUV'S/O NAWAB SINGH
R/0 H.NO. 534 CHAUHAN
MAHOLLA, RANGPURI, NEW
DELHI 110037, HAVE CHANGED
MY NAME TO DHRUV BADH
CHAUHAN. 0040695034-9

I'CALITHADEVI MATAMW/O
SREENIVASULU MATAM R/ F -
1002 I1BIZA TOWN, SURA-
JKUND, FARIDABAD - 121009,
HARYANA HAVE CHANGED MY
MINOR SON’S NAME FROM
MATAM TANISH TO TANISH
MATAM FOR ALL FUTURE PUR-
POSE. 0040695034-1

ISMAIL,R/O House No-
354,Near-Kala Masjid-
Loni,Loni-Ghaziabad,Uttar
Pradesh-201102,Have
Changed My Name To
RAHEESH AHMAD,
Permanently. 0040695088-3

[LNissar Ahmed S/0 Shamim
Ahmad R/0O 1600 Gali No-13
Govindpuri Kalkaji New Delhi-
110019,Have Changed My
Name To Nisar Ahmed,
Permanently 0040695088-8

[[lMange Ram,5/0 Bharat
Singh,R/0 Plot.No 58, First-
Floor,Dr.Mukherjee Nagar
Delhi Delhi-110009, Have
Changed My Name To
Mangay Ram,Permanently

0040695088-6

I, Javed Kamal,5/0 Jhabu,R/O
Ward.No-02 Ferozepur
Jhirka,District Mewat Nuh
Haryana-122104,Have
Changed My Name To Javed
Khan,Permanently.

0040695088-4

I,Gurumeet Kuar,w/0 Baljeet
Singh,R/0 1330,Gurudwara-
Road,Near Gurudwara,
Jawahar-Colony, Faridabad-
121005,Haryana,have changed
my name to Gurmeet
Kaur,permanently

0040695088-1

1,DHEERAJ KUMAR,S/O RAJEN-—
DRA KUMAR GUPTA,R/O A-
7/2A,TIGRI-EXTENSION,
AMBEDKAR-NAGAR,DELHI-
110062,Have Changed My
Name To DHEERAJ KUMAR
GUPTA,Permanently.

0040695088-9

T,Baby w/0 Ahmad Miya,R/0 D-
26,Gali.No-10,Mohan
Puri,Maujpur, Delhi-
110053,have changed my
name to Tabassum, perma-
nently. 0040695088-5

TSAMEER AHMED KHAN'S/O
LATE. NASIM KHAN R/0 D-211,
SHIV VIHAR, POOJARI APART-
MENTS, NEW DELHI-110087
DECLARE THAT IN MY MINOR
SON’S NAMELY AMMAAR
KHAN DOCUMENTS MY NAME
IS WRONGLY WRITTEN AS
SAMEER KHAN INSTEAD OF
CORRECT NAME SAMEER
AHMED KHAN.

0040695034-5

TRAHAT REYAZ KHAN W/O
SAMEER AHMED KHAN R/O D-
211, SHIV VIHAR, POOJARI
APARTMENTS, NEW DELHI-
110087 DECLARE THAT IN MY
MINOR SON’S NAMELY
AMMAAR KHAN DOCUMENTS
MY NAME IS WRONGLY WRIT-
TEN AS RAHAT KHAN INSTEAD
OF CORRECT NAME RAHAT
REYAZ KHAN.

0040695034-7

TCALITHADEVI MATAMW/O
SREENIVASULU MATAM R/ F -
1002 IBIZA TOWN, SURA-
JKUND, FARIDABAD - 121009,
HARYANA HAVE CHANGED MY
MINOR SON’S NAME FROM
MATAM TANMAY TO TANMAY
MATAM FOR ALL FUTURE PUR-
POSE. 0040695034-3

v-.-

copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannotbe held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

PUBLIC NOTICE

B la b Baxrgtey greers ko the Ganaral Pubbc
o9 Esball af oo hasl thet Ml Sharad Kiimen]
Warma i o of Rasidantal Flal Mo, B-314,
ia. Enlite Ground Floorn, withoul rool righls
(thie sad Moy, Bull on Plod ko, 314-8, ama)
measunng 1135811 53 Wi 0 Glock:-B
Srualed in e remdental colony knewn as
Swam Joyam Param, Tehsd & Distt Ghaz:
isbad. Hereirafier relamed o a3 he maid
property” Iy wisloe ol Sem Deed dabed
2401 200, hindng Rageirsbon Moo 1034
axAcuEd by W Fredeap GRotam, ooy
wiiniessied by Mr. Praween Kumar, A1 parsons
am hereby' infermad that atove manbdonss
ranar want & sell the soid foar o someans
who wan! Io purchass the same by taking
Home kcan from our chenl. If ampbody fas
oy ohjechoniz upon he sad properdwlico
i e ilx anle and mormgege, aod cerenhind
ol M Shaipd Kumar Ve, kindly infoem
thess et i o e iifg on e balow men-
iined addreas witen 10 days of e prasant
Komar & &rsociates |Essoeaiesd censulans)

ST, Sl Fir., 33 Sheap Marg, ko Kagar, H Dedf-12
n:pHE-I-: mlagsl com Ph; O A1 RREa T

0120-6651214

For All Advertisement Booking
Call

L <55

My Chents Jogender Kashvap S Bal|

Karan and Mg, Maa Devi Wia Jogender
Kashyap Rio H, N, 198, Sura Vihar,
91, Mear Gyan Garga Publc has
discwred and debarmed [heir so0
ey Kukleep Kumar Eashyap fom
Iheir inamosalde a0 mvable prapery
and alsa has severed all [heir
conmections wih Fem che 1o his dnsg
addiclion and b unnaly and Fude
pebendor. Aayvbady deal wath him will da
thad al his owe cost and consequentes
and fy clienls will rod ba labibke for his a0

T A0 mannes,
Mitesh Saini (Advooate)
280-B, 3rd Floor, Hark Magar Ashram,
Merey Daln-1100K14

Singh and his wife Rajinder Kaur both R/
1061, 2nd & 3rd Floor, Old Mahavir Nagar,
New Delhi-110018, do hereby disown/deba
their son Taranjeet Singh and his wif
Harmeet Kaur from all their movable an
immovable properties and severe their relation
with them as they are no more in their control
Anybody dealing with them shall be doing
at hisfher own risk & responsibility. My client
shall not be responsible for pros and con

arise therefrom, Shashi Kant (Advocate)
Ch. No. D-209, Karkardooma Court, Delhi-110032

& CHDNHA ED GOMMERTIR] Rdsd

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)

Repgd, Office: 19-4, Dhuleshwar Garden, Ajmer Road, Jalpur - 302001 (CIN:LIE911RII9E96PLCOL13E])

FORM INC-26

PUBLIC NOTICE
BEFORE THE REGIONAL DIRECTOR
(CENTRAL GOVERNMENT), B-2 WING,
ZND FLOOR, PARYAVARAN BHAWAN,
CGO COMPLEX, NEW DELHI - 110003,

I the matter of the Componies Ad, 2013, Section (I

13(4] of the Companies Adt, 2013 and Rule 30{8] |
(i} of the Companies (Incorporation Rules), 2014

AND
In the matter of M/s VOLANO
ENTERTAINMENT PRIVATE LIMITED having its.
registered office at H No. 148 T/F Block Ne. 1,
Subhosh Nogor New Delhi Subhash Hugnr.
(West Delhi), West Delhi-110027.
Motice is herechy given bo the General Public thot the
Company propases fo make opplication to the
Regional Diredtor, B-2 Wing, 2nd Floor, Poryovoran
Bhowan, (GO Complax, Mew Dethi - 110003, under]
Section 13 of the Componies Act, 2013 seaking)
confirmsation of elteration of the Memarandum of
Associntion of the Company in terms of the Spedal
Resolution passed at the Exire Ordinary General
Meeting held on 18.10.2023 to enoble the
Company 1o thange its Registered office from the!
*Nutional Copital Territory of Dedhi® to the “State of]
Horyona®,
Any person whese inberest is likady to be affected by
the proposed change of the registersd office of the:
Compony moy defiver or couse to be delivered or|
sond by Registered Post of his/her objections
supported by an affidovit stating the noture of
his/her interest and grounds of oppasition 1o the
Regional Diredor, B-2 Wing. 2nd Floor, Paryovaran
Bhowon, (G0 Complez, Mew Delki — 170003}
within the Fourteen doys from the date of
publication of this natice with a copy to the
opplitant company ot ifs registered nffl{e
mentioned below: .
Regd, Office: H No. 148 T/F
Block Mo. 1, Subhash Magar, West)
Delhi-110027.

DEETS RECOVERY TRIBUNAL-Il CHANDIGARH ( DRT 2)

secior 17-4, Chandigarh | additional space allotted @n 3rd & 4th Floor afsnl
Surmmr'.s undar sub-section (4) of sectian 18 of the Act, read with sub-rsle (280 of rule §

ol the Debt Hecovery [rbenal (Procedure) Rules, 1884,
PUBLICATION Case OA No. 1417/2022

J.C. Flowers Asset Reconstruction Private Limited
Vis Global Engineering and Another

1. Global Enginsering, Through it Proprietor Regv Ranjan Singh, Address at Block J, Housze Na.
376, Gali No. BA, Aghak Vikar, Guergaon, Haryana- 122001

2. Rapw Ranjan Singh 5/o Radhe Shyam Singh, &-227, Gali No.7&, Mahavir Enclave-2. Uttam
Nagar, Mew Delhi 110058

Alzo st Hajiv Rangan Singh 5/o Radhe Shyam Singh, Rio Block J, House No. 378, Gak No. BA,
Ashok Vibar, Gurgaon, Haryana- 122001

SUMMONS, WHEREAS, OA/T41 712022 waa listed betore Hon'Ble Prasiding Oflices| Rapsstrar

or 14/09/2023. WHEREAS this Hon'ble Tribunal is pleased to ssue summonsNatice on the said

Apphcation under section 18i4) of the Act, (DA) fled against you for recovary af debits of Rs

20,40 568 80 lapphcation slong with copies of docwmants atc., ammoxad], In sccordancn with

sub-secton |41 of saction 18 of tha Act, you the defendnnts ore dirnctnd as under:

1. Toshow couse within thirty days of the ssrvice of surmmans as to wisy reliel prayed Dor should

niat be graned

1. To discloss particulars of properties of assets other than propertios and assals specified by

the appheand endar sorial numibar J4 af the arigemal applicatian;

4. Vou sre redptraned from dealing with or disposing of secured assats ar such othar assars and

properiies disclossd under serial number 34 of the orginal applcation, pending hearing snd

dispoaal of the applicatson for attachment of propariees;

&, You shadl nal iransler by way of sale, lease or otharwiss, gxcepl m th ordmry cowrse of eg

busingss any of the assets over which security inlesest is created andjor othes assets and

properiies specifeed or disclosed under senal nsmber 34 of the original application withowt the

jpriar approval ol the Trdenal;

5. You shall be lisbie 12 account for the sale proceeds realized by sade of secured assets or other

gazety and properties in the ordinary cowrze of buziness and deposit such sale procesds in the

account maintained with the bank of financial institutions holding secwnity interest over such

azzefs

Youw are alzo drected to file the wrnitten siatement with a copy thereaf furnizhed to the applicant

and 10 appear bafore REGISTRAR on 26/ 1012023 at 10:30 A.M. failing which the apphcation

shall be heard and decaded in your absence

birren Under my hand and seal of This Trdumal an thas date: 21/08{2023 Sdf-

Signature of the officer Authorised to lssue Summons.

1-34-35. Firxi Floar

PUBLIC ANNOUNCEMENT
dLimoev Aeguwelian B of the inechency and Bankupdcy Soand of inda
fnsodency Resoidaon Frocass for Corpovats Persansl Reguianons, 2076

4 11 Lt e for subimission of claims

| FOR THE ATTENTION OF THE CREDITORS OF i
INTARVO TECHNOLOGIES PRIVATE LIMITED .

Plaee: New Delhi

133 Nannes of nsaivency Professionalts ET

RELEVANT PARTICULARS

1. | Mame of comporate debeor
2. | Date of incorporstion of corporate debior |
A, [Aurthonty under which comporate debior

| & noorporated / registered oAl L e e Sty
A | Corporate hdeniity Mo of comorale debior UT 2100002000 FTC 109841
5, | Address of e regidensd officeand | 55, 2nd Foor, Lane-2, Westend Marg Saidullajab,

| principss office (if amd of coponate Miear Salet Metro Station, Mew Delhi - 110030

| chrbfor Jther office - G55, Sector-G8, MNokda,

LHtar Predesh 204307

| INTARVD TEEHHB!.EHEE F'FHHTE I.luI!ITEIJ

| 28022000
Hrgl'.-ﬂmr{]'{'.-:.n||.n-:|r||—-°c., MCT of Dedhi & l"-hnﬁ' |

15102023 | Copy of order dated 16 10500033

pesse by Honhle Adjudicating Autharty,

Mess Dedba Barch I i CLP 1B 18MD 2033w
| pl:l.ﬂ{k_ﬂ‘:l-:u'l MCAT 'i'l'l-iﬂﬂt‘ R ] .-'-!:.1I.'.I.:'I.':l:.'-"'l:|

1204 2034

8, | Inschvency cormmancermiant date in
respect of comoreis detior

= | Estirrated date of cksere ol insahency
resselulicn, pnoas

g 'M‘-lnu;'. ard resgistration numiber ol the
insohency profisssional &Eing &5 nhesim

[ #r. wirsy Humar Singhal.
IBELIPA D02 AP NOOE2E 201 8-19,/1 1880

| resolution professional e T ; . I
g, | Address and e-mal of the nterim Offices 414, Fourth Floon, Essel House, Assf A Fioad,

| resolution professonal, as regisaned e Delhe- 120003

| with the Boand | E-mail: vineysirghalipigmailcom

10 Adoress and ermal o be used for
| correspondence with the Ftesim
| resolubion professional

O 417, Folinh Floor, Easal House, Aast & Fcad
Miesy D i1 100003

| E-rmial; itpl. ner;-:‘:l'-ﬂﬂgn t:l.-:_‘:-;url
DE11.2023 | Cogy of the order wis upinaded on
NCLT Winbesiter on 23,20:2023, herce 14 days
calaulated from 23.10.2023 e, the date of

| upioading of oroar an the MCLT welbsks)

i "2 | Classes of croditoes, i ar, under A

|clauss (b} of suz-section [B4) of sechon
| 24, ascertained by the Imerim resoluton |

| professional

| Mentified o &0 &S Authardsed
Fegeseriaiive of credion in & cass
|'|'|"||E-e‘L RS for H’Hﬁl t‘i&ﬂﬂfl

FORM B
PUBLIC ANNOUNCEMENT

{Regdwiation 1.2 af the nsohency and Banknaatcy Board of inofa (Liquidation Process)
Regiatians, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/S HI-POINT INVESTMENT AND FINANCE PRIVATE LIMITED

SlNo | FARTICULARS DETRILS
1. Mlmc-::fmwbm rhebbor Hl-Pmrt Irvstrment and Finance Private Limited
2. |Date of noorporation of corporate 13.-'&5! ' 1503
| dabeor
3. | Authoriy urder which Gomorale Fb_ﬂj:ﬂ:i,r of Cormpanies, Deki
dabtor k incorporated Sregistered

4. | Corpore idertity Na, / Limited | DT 0O1982PTCOG0E5R
Liabdity kesttificaton Mo, of corparate |
.I:Ettlzr - -

G, | bk of the registened office and
principal oifice it E:‘-g."l of ooMporae
ciahior

| B-292, Chandrakamta Corrplex, Shop Mo, 283
[Baserment], Mear Metno Pler MNoE, Mew Ashol
6. |Date of e of rsobency 08102033 (Cammunicabis] an 207102003 by the
| Fesoation Process, | Court Officer, BCLT Principal Bencn Mew Delhi),
T |Lisudation commencement date of | 051052023 (Commumicated on 20010520023 by
oorparae debior e Coust Cfficer, NCLT Principgl Banch hew Delhil
8, |Name and regstration number of the Frassan Mavn Kumar Snha
indobvercy professonal aoting a5 IBEL IPS-OCC IPMOA 157 A 2002 20 2 1397
(hquidatee
‘o, |Address and eamal of the bquidaton, | (NOT FOR CORRESPONDENGE)
&5 regatenesd with the Boand Acidress: F-2428 Thied Floorn, Margal Baear | 80P
Fulolic School, Leem| Magss, Mess Delhe-1 100680
| | Mal; csprassar@gmail.com
10 | Addre=s and el o be used for (FOR CORRESPONDENCE)
comesponoance with the kquidaton Frassan Main Kurmar Snha
fafcineess G BUE, Mathur & Ca,
Chartesad Accountasrts, dth Floor , Lesed-d, Dalte
Cirema Building 41, A=af &) Road |, Delhi- 1100002
| 2 | Ital; ip iperinkfgrnad com
11 |Last date for submission of claims 1871120023

Motice is harsby gven that the National Company Law Tribunal, Principal Bench has
argered the commencement of liquidation of the M5 Hi-Paint imestrment and Finance
Private Limited on 057 10,2023 [(Communbcated on 2001002023 by the Court Officer,
MCLT Principal Banch Maw Dathil,
The stakeholders of M/% Hi-Paint Invesiment and Finance Private Limited are hasalhy
calbed upon to submit their claims with proofon ar before 19112023 to the liguidator st
the address mentioned against item Mo, 10
The financial creditors shall submit thelr ckaims with proof by elsctronic means anky. All
other creditors may submit the claims with the proof in person, by post or by electronic
L E =
Submisseon of false or mislesding proof of clalms shall atract penaltias.
Sds-
Prassan Navin Kumar Sinha
Liguidator of HI-Polnt Investment and Finance Private Limited
IBB/IPA-0O02/1IP-N01197 /2021-2022,/13971
F-2428 Third Floor, Mangal Bazar , AVF Public School,
Laxmi Magar. New Delhi-110092

Date: 24.10.2023

OFFICE OF THE RECOVERY OFFICER-I/lI

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)
Ground Flpor SCO 33-34-35, Sector-17 A Chandigarh-IB0O0FT

DEMAND NOTICE (PUBLICATION)

Mobice Under Sections 2510 28 of The Recovery of Debts & Banknaploy Act, 1993 and Rule
2 al Second Schadule o the Income Tax Act, 1961
RCH25/2013 Date: 09.10.2023

. BANK OF BARDDA V/S M/S ADITYA YARN AGENCY

(CD 1) Mis Aditya Yarn Agency A Sole Proprietorship Concern Situated
al 3rd Building, North Avenue, Opposilte Krishna Colony, Rahon Road,
Ludhiana Through its Sole Proprietor Sh. Nirmal Sharma Son of Sh, Ram
Avlar

(CD 2) Sh. Nirmal Sharma, Son of Sh. BEam Avtar, Sola Propriator
Mortgagor, Resident of 3rd Building, North Avenue, Opposite Krishna
Colony, Rohan Road, Ludhiana

Also At: A-29, Viveknand Colony, TPS, New Khara, Jaipur, Rajasthan.
(CD 3} Smit. Jyoti Sharma, Wife of Sh. Nirmal Sharma, Resident of 3rd
Building, North Avenue, Opposite Krishna Colony, Rahon Road,
Ludhiana, Punjab. {Guarantor)

Also At: A-29, Viveknand Colony, TPS, New Khera, Jaipur, Rajasthan

This s to notity that as per the Recovery Gerbficate issuad in pursuance
of orders passed by the Presiding Officer, DEBTS RECOVERY
TRIBUNAL CHANDIGARH (DRT 3) in OA/2089/2018 an amount of Rs
2,23,88,553.18P [(Rs. Two Crore Twenty Three Lakhs Eighty Eight

: e ey W 14] (@) Redeant Forns | Reknant forms ane available at
Demand Motice Under Section 13{2) of Securitisation Act of 2002 | : T

s i s MELSNE-OfSECORTO il Sd. T} Destadbs of suihorized represeratives | hitps://ibbi gov.iny'enhome downicads, Thousands Five Hundred Fifty Three and Palse Eighteen Only) along
A5 the boan account became NPA therefore the Authorized officer under section 13(2) of "The Securitisatlon and Reconstruction of Finamstial Leba Zaidi A aneiathe at A with pendentailite and future inlarest @ 10.00 % Simple Interest Ye m.
Aigets and Enforcement of Securily Interest Act 2002° had issved &0 daysi demand notice to the barrowers/co-borrewers) ') | : - T ! M L 21 2k i : a AL - Jelilly
Mu_r!gagl:r#Guar_z-:!.ﬂr;‘éuﬂllﬁr.!iv:h n:«!l:rri:d.a:._;;EI:Errumu"]:ﬂ;.gr;iuunirl Lhr:.-!..'lhlll.-..l:u-lr.n:urdin,gl.u!hi: n-:-l.'il.'l_:i‘.}hl.*hurr;-mr:.d-:- nuL_d-Epu;h”he g‘;mﬂnlluﬁun :ﬂﬁiﬁ;ﬂf?ﬁ;ﬁ:ﬁ;sr::;:ﬁf??;ﬁ:ﬂ:.iﬂ?;ﬁﬁ;ﬂﬁ ;[:Lbr.:.-lzﬁuﬁg“ Dflglﬁ:ﬁgaﬁ wel 20.07.2018 til realization and costs of Rs 1,50,000.00 (One Lakh
antire amaunt within avd. the amount wi recovered from avction of the mortgage propertiegfecured asceld as given balaw. AN LR £ E ; T :
Therafore pou the barrowers are informad to depasit the entire loan armount aleng with futuere interest and expendes within 60 days from the Address: Mo 113, Morth Gate Technologies Private Limited on 16.10.2023 Fifty Thousands Only) has become due against you (Joinlly and
date of demand notice, otherwise under the provisions ol 13[4jand 14 of the caid Act, the Authorized officer is free to take possession for sale h'l.l I'Iﬂ' k The creditors of intarve Technologies Private Limited are hereby called upon to submit sEvarally’ Fullvil |||'||||_'1|;1:|
of the rmomgage propertied/Secired asse1s a5 given balaw, Laburnum, Sushant Lok-1 Gurgaon, their claims with proof on or before 06th November, 2023 o the interim resolution oavarany ¥ c
Borrowers to noke that after receipt of this notice, in terms of Section 13013} of the Act, 2002, vou are prohibited and restrained from Huryunn-lﬂﬂﬂi profassional at the address mentioned against antry Mo, 10, 2. You are hereby directed to pay the above sum within 15 days of the

transferrs

Thae firgriceal creditors shall submit their claims with proot by elsstronic means anly. All
ot creditors may submit the claims with proof 0 person, by post or by electronic
SANS.

A financial creditor belonging to a class, as listed against the entry Mo, 12, shall indicate
its choico of authorized representative fram among the threa insolvency professionals
listed against entry Mo, 13 to act 85 authorized representative of he class [Specily class]
in Farem CA. : MUA,

Submisalon of false or misleading proofs of clalm shall attract penalties.

ng any ofthe secured assets by way of sale, lease or otherwise, without prior written consent of the secured craditor,

receipts of the notica, falling which the recovery shall bea made in
accordance with the Recovery of Debts Due to Banks and Financial
Institutions Acl, 1993 and Rules there undar

2, Whereas 1| has bean shown 10 The satisfaction of Trbunal that it 15 nol
possible 1o sarve you In the erdinary way, tharalora this nolice 15 given by
this publication directing you (o pul in-appearance bafore this Tnbunal on
07.11.2023 at 10:30 A.M.

4. You are hereby ordered to declare on an affidavit the particulars of
yours assels on or before the next date of hearing

5. In additicn fo the sum aforesaid, you will also be liable to pay:

{a) Such interasts as is payable for the period commancing immadiataly

Borrowers attenton ae attracted toweards Section 13(8) rfw Aule 3{5) of The Security Interest [Enforcerment) Rules, 2002 Act that the
borrawers shall be entitied to redeam their secured asset upon the paymeant of the complete outstanding dues as mentioned balow before
the publication of guction notice, which thereafier shall cease toexist.

Mame of the Borrower) Co-Bormower

Date and Amount of Demand
Motice Under Sac. 13(2)

13-5ep-23
Rg. 820184/-
Rs. Eight Lac Twenty Thousand
One Hundred Eighty-Four Cnly As
on 12-5ep-23

13-5ep-23
Rs. S5E06432/-
Rs, Fifty-3ix Lac Six Thowsand

Description of
Maortgaged Property

Property Situated At Kh Mo, 371, Plot _No. 458,
Ehiurana Enclaves, Bloack - B Village-
Pabhisadakpur Pargna & Tehsil- Loni, Dist-
Ghaziabad, Uttar Fradesh, Admeasuring 50
Sqyds

Froperty Situated At Freehobd - Municipal Limit
ketre And Urban Kh Mo 91, Begumpur,
Gautam Buddbha Nagar Dadri, WUttar Pradesh

JMartgager/Guarantor Loan 4e Na.

(Afc No.) L9001060119881203

Tarun Enterprises Through it'S
Proprietor Prema Shankar (Borrower),
Premashankar |Co-Borrower],

smt. Rajani Devi [Co-Borrower)

(Afc Mo.] LOD01060719214335
Water Plant (Borrower), Virendra Bhatl
{Co-Borrower), Suresh {Co-Borrower)

Sds-

Mr. Vinay Kumar Singhal

Irterim Rasolution Profession:al

IBBI Reg. Mo IBBIS IFA-D0E AP-M00628 , 2018-19,/11 880
For Intarvo Technologhes Private Limited {in CiRP)

Date 24 102033
Flace :Mew Delhi

- e | e .
Faur Hundred Thirty-Two Onby As Admeasuring 250 Sqyds -.!-Tuﬁn‘.l- ool g c t I B k ' I d : : ; ;
on 12-5ep-23 Central Bank of India E“ ru u “ o “ Iﬂ E'nill!h'lg ”ﬁ“tﬁ‘_"r ““:’. ':_'E”j'f":""lﬁ E’.‘ﬁr}”[".ﬂ'“ P”:EE‘:’”'!‘Q‘-":l . .
[A/fc No.) LID01061124451527 13-5¢p-23 Praperty Situated At Kh No. 91, Vill.- Bhangel R e e T e Tevea seee wi]_Regional Office 5.C.0. 38, 39, Bank Square, Sector 17-8, Chandigarh oS A e sl sl kb e
Water Plant Through It'S Proprietor Rs. 729150/- Begumpur, Pargana & Te.- Dadri, Dist - Gautam DEMAND NOTICE VRG RIOUCE SWE WETaAL I QTS Drodemste SIVE 8 OVIOF PYODOOOMES

Virendra Bhati[Borrower), Smit Suresh
{Co-Barrower), Virendra Bhati {Co
Borrroweer)

[Afe Mo.) L9G010601 20544916
Vic India Products [Borrower],
Smt. Meelam Tiwari (Co-Borrower)

fis. Seven Lac Twenby-Mine
Thowsand One Hundred Fifty
Only As on 12-5ep-23
14-5ep-23
Rs. 1568526/

Rs. Fiftean Lac Sixty-Eight
Thausand Five Hundred Twenty-
Siw Only As on 12-5ep-23
14-5ep-23
Rs, 996534/

Buddha Nagar, Uttar Pradesh, Admeasurlng
250 Sqyds

taken for recovering the amount due.

Notice under Section 13(2) of the Securitisation and reconstruction of Financial Given under my hand and the seal of the Tribunal, on this date:

Assets and Enforcement of Security Interest Act-2002 09.10.2023 Recovery Officer
A natice 1 heraby given thal the following Bormowersi{sGuarantors have defaulted in the repayment of pnncipal and DRT, Chandigarh (DRT-3)
payment of interest of credit facilities cbtained by them from the bank and said facilities have turmed Non Performing & 4
Assels. The nolice under section 13(2) of Securilisation and Heconstruction of Financial Assels and Enforcement of
Securty Interest Act 2002 were izsued 1o Borrower(s)fGuarantors) on their last known addresses, However in some of
the cases the notices have been returned un-served and in ofher cases acknowledgment has not been received and
notice was pasbed on their registered address, as such they are hereby informed by way of public notice aboul the same

Property Situated of Fraahokd - Melumicipal Limit
fetro And Urban | 32 438 1 Ghaziabad
Ghaziabad Ghaziabad Adrmeasuring 40 Sgyds

{#ffc Mo.) L9001060124015349
Vikash Khatana (Borrower], Rinku Singh
{Co-Barrower)

Property Situated At Freeholkd - Municipal Limit
Metro And Urban Plot Mo 128 & 129 118 Azad

F MEC INTERNATIONAL FINANCIAL SERVICES LIMITED

Rs. Mine Lac Nimety-5ix Thousand Enclave Colony Ghaziabad Ghaziabad Jams o & Branchi R T ate o ats o Amo a
Five Hundred Thirty-Four Cnly As Admeasuring 100 Sqyds E:r_r;.lr.r o -::_J{f-jlr:G Ilil_:ll:,_t.,lr,i._,| e m”r;' ”[ 3 "T‘.:I'Irpd v rl:;.-_-:, : D.=-|r1r.'J1lrt111! N ::-1|-:-.;- |-|._-:.::1.1|r.:rl:r;.:,.ltr“ a CIN: L651000L 1993PLCO53936
on 12-5ep-23 | roperty o B Registered office: 908, 9th Floor, Mercantile House,15 K.G. Marg, New Delhi- 110004
(Afc No.] La01060123434497 14-5ep-23 Property Situated At Freehold - Municipal Limit B/O : Sector 22-C, Residential Flal Mo, 288 [(Second]29.06.2023] 25.07.2023 Rs, 29,58 108/ Tel Mo: 111-40954225, Website: waww fmacintermational.com
Krishan Singh [Borrower), Smt.Nemwati R, 533608/ - Pletro And Urban H No Khasra No 397 Axad L.h.;||_r_|||_;|.-|| h Floor), Rosewood Floors, Rosewood Eslale, as on 25,07.2023 plus further Email: fmecinternational@gmail.com

{Co-Barrower), Shyam Lal (Co-Borrower) Rs, Five Lac Thirty-Three
Thousand Six Hundred Eight Only

As on 12-Sep-23

15-5ep-23
Rs. 260522 /-
s, Two Lac Sixcty Thousand Five
Hundred Twenty-Two Only As on
12-5ep-23

15-5ep-23
Rs. 1313887/-
R, Twdelve Lae Thirteen
Thousand %ix Hendred Minety-
Saven Only As on 12-5ep-23

15-5ep-23
Rs. 749165/-
Ra. Seven Lac Forty-Nine
Thousand One Hendred Sixty-
Five Only As on 12-5ep-23

15-5ep-23
Rs. 2252168/-
Rs. Twenty-Two Lac Fifty-Two
Thausand One Hundred Sisty-
Eight Only As om 12-5ep-23

‘Wihar Ehora Coloni Ghaziabad Ghazibad

Admeasuring 50 Sqyds Borrowers : 1. Guishan |Derabassi, Barwala Road, Gulabgarh Derabassi, Interest! penal interest

Nanda S/o Babu Lal|District Mchalh Punjab Owned by Mr Guishan| ___ and other expenses thereon
Verma. 2. 5hobhal|NandaS/oBabu Lal Verma & Shobha Nanda Wo Guishan Manda vide sale deed Mo 4081
Nanda W/ o Gulshan|dated 289 01 2016 measuring 726 &0, lee

Nanda, Both Rfo Address : 1. Housa No. P-B/, Ground Floor, Chandra Shakhar Azad Colony, Hagh Kana Khan,
Krishan Ganj, Delhi-110007. 2nd Address : Flal No. 288, Second Floor, Rosewood Floors, Rosewood Eslals,
Dera Bassi, Barwala Road, Gulabgarh, Dera Bassi, District Mohall, Punjab-140507. 3rd Address ; P1/A1,
Mangol Puri, N Block, Saraswati Vihar, North West Delhi-110083

Mow by way of this publication by the underssgnad in his capacity as the Authonsed Officer of Secured Creditor (the Bank)
as per provision of ihe secuntisation Acl. 2002 call upon you 1o repay the outstanding Nablity amaount with future intersst
and expenses / charpes as applicable, within a penod of 60 days from (he date of pubboation of this nobice, Taling which
ihe Secured Craditor will exercise any or all of the rights as detailed under sub section (2) of section 13 and under ofher
applicable provisicns of the sald ocrdinanca

You are also put on nofice that in terms of Section 13 of the said act you shall not transfer by sale, lease or otherwise the
said secured assets withoul obtaining written consant of the Bank

This notice s withouwt prejudice of the Bank's nght lo intiate such other actions or legal proceedings as il deems
necessary under any other applicable provisions of Law

Your attention is invited to provisioning of Sub Sec(8) of Sec(13) of the act in respect of time available to you to
redeem the secured asseis.

DATE: 23.10.2023

NOTICE FOR EXTRA ORDINARY GENERAL MEETING,
BOOK CLOSURE AND REMOTE E-VOTING
(&) Extra Ordinary General Meeting:

Wotice ks hareby given that the Extra Ordinary General Meeting (EGM) of the members of the
Comgany is scheduled to be held on Saturday, Movember 18, 2023, at 12:30 P.M. at |l Floor,
13-B, Central Bank Building, Metai Subhash Marg, Darvagan, Delhi-110002 1o transact the
business a5 setoutin the Motice convening the seid EGM,

The Company has on Oceber 23, 2023 completed the dispaich of the Motice of the EGM
whase names have appsared in the Begesler of Membars for thase holding in physical mods
as on 117 November, 2023 aither by emad fo he email ids registared with the Company
Reqistrar & Share Transfer Agents (RTADepositery Parlicipant|s), as the casa may be or by
past al the address registered with the CompanyBTA, The Motice of EGM sent eleckonicaly
have been displaved on the Company's websile hitps Mmecinlermsational comirvestor biml and
shall alsz be available for inspaction by the Members at the Registered Cffice of the Company
on gl working days, excapt Ssherdays, Surdays and pubdic holidays, between 1100 a.m. and
500 P8, up tothe date of the EGM

(B) Book Closure:

Nofice is further givan pursuant i Saction 81 of the Companias Acl, 2013 read with Rule 10 of
Comganies (Managamanl and Adminssiration) Rules, 2014 and Regulation 42 of the SEBI
iLizting Obligations & Disclosure Reguirements) Regulations. #2015, the Begistrar of
Members and Share Transfer Books of the Company will remain closed from Saturday,

{A/fc Mo.) L9001061124598570
Vic India Products (Borrower)], 5mt,
Mesalam Tiwarl [Co-Borrower)

Propaerty Situated At- Plot No- 34, Khasra No-

AB8,1, Kavita Kunj, Vill- Dharafi Khurd, Teh, &

Dizt- Ghaziabad, Ltter Pradesh Admeasuring
40 Soyds

(Afc Mo.) L9001060125203199
Basudev Kumar Causik |Borrower],
Smt.Kanchan Causlk {Co-Borrower)

Property Situated At- Plot No- 237, Khasra Mo-
429, Village- Sahibabad, Pargana Loni Tehs|l &

Dizst- Gharziabad, U.P Admeasuring 705gpeds

(Afc Mo.) L90D10601 00735106
Dhanaveer (Barrawer), Smit_Kavita [Co-
Borrower)

Property Situated At G-535%, Oid No, C-540,
Ehasra Mo. 334, Rampark Extension, -Vill-
Haquiatpur, Lani, Ghaziabad, U.P Ghaziabad
Lttar Prade Admeasuring 1106 5q Yd

(Afe Mo.) LO00 1060126806972

Setla Traders (Borrower], Panka) Seta
{Co-Borrower), Smt Sunita Setia (Co-
Borrawier]

Property Situated At- KEhasra No- 558/73-84,

Froperty Mo- £/1974, 2Nd Floor Upto Ceiling

Lenvel, Gali Na-0F, Raggarh Extn., Vill- Ghondli,

llagua- Shahdara, Delhi Admeasuring 58.52
Somvtr

Place: Chandigarh Authorised Officer

e s | ey | R A - i o 5 A M A )
. 5. - argan Loni, 1Eensi An 151 - oZla < p P

Kumar Sharma [Co-Borrowar), Pramod Rs. Five Lac Mineteen Thousand Admeasuring 450 54.FL. IDF_C _Flrﬁl_t Ba“ k LI mItEd n ID F{: F‘RST [E:' IE-'fﬂtlﬂlg.: L 5 e e S e
Sharma [Co-Borrower] Sever Hundred Sixty-One Only As {erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) ':@;'I'_I""P HanGe wilh & E:;"'?""“":'“ﬂt d'”p'“d s | T_ ) -Eﬁ:“% EE'H b ”I'd d'-’ el
(Afc o] 190010607 1333638 ey 2 : CIN : LEGHATNZO1PLC0TTS Bank Reguiton 44 ofhe SEB1 g Oblgations & Discoeurs Requisemerts) Regulaions, 2075
Afc No.) L9001060713338882 30-5ep-23 Property Situated At Plot At Kh No 99, H.MNo. 2, s S : it i ; ; ; &M
Sonu Yadav [Borrower), Mukesh Yadav Rs. 1014505/ Vill - Akburgur Behrampur, Tehsil & Dist, Registerad Office: - KEM Towers, &th Floor, Harringion Road, Cheipat, Chennai- 500031, and Secretarial Standards on Ganeral Maalings, the Company is providing ramote a-voling

{Co-Barrower), Smit. Rajan Yadav [Co Rs. Ten Lac Fourteen Thousand Tel : +01 44 4564 4000 | Fax: +91 44 4564 4022 Tacility Tor its sharaholders 1o cas! ther vola elactranically from a placa olber tham the venue of

Ghaziabad, Uttar Pradesh, Admeasuring 100

Borrawer] Five Hundred Five Only As on 29- 54q. Yrd. APPENDIX IV [Rule 8(1)] he EGM far all the rasolulions st forth in the Notice, for which the Company has engaged Lhe
Sep-23 POSSESSION NOTICE senvices of NSDL as e-voting agency.

[A/Sfc Mo.) La001060122842990 14-5ep-23 Property Situated At Freehold - Municipal Limit ; All §he members areinformed that

Ramesh Chand (Borrower), Rs. BOADTE,- Bietro And Urban Firsjpur Kalan Khasra (For immovable property) 1. The cut-off date for determining the eligibility to vobe by electronic means is Movember 11,

amit.sonwalti {Co-Barrower) Rs. Eight Lac Four Thousand

Seventy-Six Only As on 12-Sep-23
15-5ep-23
Rs. 1129902/-

R=. Eleven Lac Twenty-NMine
Thousand Nine Hundred Two

Only A% on 12-5ep-23
2h-5ep-23
Hs, 22374 lll"-

Rz, Four Lac Twenty-Three
Thousand Two Hundred Forty-

MWod31441%3 Faridabad Faridabad Faridabad
Admeasuring 94 Sgyds
Property situated At - Palwal, Hodal, Dist-
Faridabad, Haryana, Admeasuring 620.12
Sq.Nds

2023,

2. Dateofcomplelion of sending Notice of EGM: October 23, 2023

J Any person, who atquires shanes and becomes mambsr of lhe Company after
dispatch of the notice of the EGM and halding shares as on the cut-ofl dale, ie
Movermber 11, 2023 may oblain the login-id and password by sending an e-mai o
froecinternationali@grmail.com and evolingi@nsdl.co.n by mentioning therr Falia No./DP
I and Client ID Mo, However, if such shargholger is already registened with NSOL for
remose e-viiing then existing user-id and password can be used far casting thesr vote,

Wiednesday, Movemiber 15, 2023

Whersas the undersigned being the Authorised Officer of the IDFC First Bank Limited (erstwhile Capital First Limited and
amalgamated with I0FC Bank Uimited) under the Securitization and Reconstruction of Fmancial Assels and Enforcement of
Secunty Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Securty Interest
{Enforcement) Fudes, 2002 ssued a demand nobice dated 25.03.2023 calling wpon the bomower, co-bomowers and guarantors
1. Rajeev Dang, 2. Preefi Dang, 3. Pulkit Dang to repay the amount mentioned in the notice being Ks. 4,12,96137.74-
(Rupees Four Crore Twelve Lac Ninety Six Thousand One Hundred Thirty Seven and Seventy Two Paise Only) as on
24.03.2023within &0 days from the date of receipt of the said notice.

The borrowers hawing falled to repay the amount, notice is hereby given fto the borrower and the public in general that

[Afc No.) L90D1060127077727
Ganga Saran (Borrower), Tej Singh (Co-
Borrawer]

{ASfc Mo.) La01060122056733

Smt. Kranti Devi (Legal Heir OF Late Shri
Shobhran - Borrower), Puran Singh (Co-
Borrower), Smt.Guddi (Co-Borrower),

Property Situated At Property Mo 81, Mustatil
Mo 43, Killa no, 2471, 24/2, Mustatil Mo.43, Killa
Mo.d, 571, 672, 7, 14, 15/1 Situated at Waka
kauza Dabua, Tehsll & Dist- Faridabad, Harvana

Date and Time of Commencemend of
Mok e-woling

Suryansh Through |ts Natural Guardian One Only As on 26-Sep-23 Admeasuring 130 Savds the undersigned has taken Symbolic Possession of the property described hersin below in exercise of powers conferred : _

E:*Jbﬁ:: :jll" Eg‘:r';:;%fﬁ :;g?;éﬂﬁhﬁﬁ;' on him under sub - section (4} of section 13 of Act read with rule B of the Security Interest (Enforcement) Rules, 2002 Dale and Time of end of remote e-voling|  Frday, November 17, 2023

Nabural Guardian = Smt. Krant E-"E"Ei on this 21st day of October 2023. 4, The remate e-woding through electronic means shall not be aliowead beyond 5:.00 p.m. (15T}
{Legal Heir Of Late Shri Shobhran - The borrowers in paricular and the public in general 5 bersby caulioned not to daal with the progerly and any dealings with the an Friday, 17 Novembes 2023, 5200 FM. [IST),

Borrower) : : . - . : _— : 5. The Molice of tha Extra Ordinary Genaral Maaling is avaitable on Company's websste iz,

property will be subject o the charge of the IDFC First Bank Limited (erstwhile Capital First Limited and amalgamated with
IDFC Bank Limited) for an amount of Rs.4,12,96,137.72- (Rupees Four Crore Twelve Lac Ninety Six Thousand One
Hundred Thirty Seven and Seventy Two Paise Only) and interest thereon.

The borrower’s attention is invited to provisions of sub — Section (B) Of Section 13 of the Act, in respect of lime available, to redeem

hitps:!/fmecinternational com/investorhiml! and on NSDL's website viz
fin L.cam

Members who have cast ther vola by remcde e-voting prior io the EGM may also atiend the

EGM, however those Members shall nol be enlilled 10 casl their vole theaugh e-voling

[A/c Mo.] L9001060123453058

Praveen [Borrower), Girdhari Singh (Co-
Borrower], Smit.Bala Dev| [Co-
Borrower], Hariom [Co-Bormower),

13-Sep-23
Rs. 1587660/-
Rs, Fitteen Lac Eighty-5even
Thousand Six Hundred Sixty Onky

Property Situated At- Gata Mo- 52872 & 527,
Plot Mo- 37 & 38 & 39, Village- 5avli, Pargana &
Tehsil- Sikandrabad, Dist- Bulandsheher, Uttar
Pradesh, Admeasuring 239.65 Sqyds

Harishchand {Co-Borrower) As on 12-Sep-23 the sacured assels agamdureg the EGM.
[Afc No.] L9001060119108300 14-Sep-23 Property Situated At Freshiold - Munlcipal Limit : : - In case of any grievance in respectof e-vating, Members may refer to the Help & Freguently
Brand Junction (Borrower), Nagma Rs. 264099/- Flietro And Urban 95 & 19 Dadri Gautam Description of the Immovable properties. Asked Quesfions (FAQs) and e-vofing usar manual www.evofing.nsdl.com under help

Praveen [Co-Barrower), Sashim Al [Cao-
Borrower)

[ASfc Mo.) L9G01060131460070
Gaurav Rawal [Borrower), Naresh
Rawal [Co-Borrower)

Rs. Twen Lac Sixty-Four Thousand
Minety-Mine Onky As on 12-5ep-23

15-5ep-23
RS, 1375365/-
Rs, Thirteen Lac Seventy-Five
Thousand Three Hundred Sixty-
Five Only As on 12-5ep-23

Buddha Magar Dadri Admeasuring 73 Sqyds seclion arwribe an email 1o evoling@nsdl.coin or call on foll frea no. 1600 1020 950 and

1800 22 44 30 or armail to macntarmaticnal@Egmail.com or call 01 1-49554 235,

The regult of e-voting shad be announced on or after the EGM of the Company. The results
declarsd alongwith the Scruiinizer's Report shall be placed on the Company's websile and
the wabsite of NSDL for information of the Membsrs, basides beng communicated to the
Shock Exchangas.

The detailed instrucions regarding the abave will be provided in the natice of the EGM and

All That Piece And Parcel Of Entire Built Up Ground Floor And First Floor (Without Roof Rights) Being The Part Of Built
Up Freehold Property Built On Plot No.91, In Block-J (Known As J-81) Area Measuring 200 Sq. Yds., As Shown In The
Layout Plan Of Ashok Vihar Phase-l, Residential Scheme Presently Known As Ashok Vihar Phase-l, Delhi-110052, With
The Proporionate Freghold Rights Of The Land Under The Said Property With All Fittings And Fixfures, Electric, Water
And Sanitary Connections Alongwith 1/2th (One-Half) Undivided Share In The Stilt With The Right Of Parking Cars Etc.,

Property Situated At- Out OF Khasra No 638,

Boak Mo 1, Nyadarganj In The Village Dadri,

Pargana, Dist- Gautam Buddha Magar, Uttar
Pradesh Admeasuring 68.36 Sqyds

[AJc MNo.) La00 1060126685066 15-5ep-23 Property Situated At Plot Mo 108/1, Khasra Mo . ; ! 2 . : BT

Ridhika Collection {Borrower), He. 1A10054). 106, Amedakar Mohalla, Vill - Suraipur And Bounded As: East: Plot No. 30, West: Plot No. 52, North: Read 30°, South: Service Lane 15 Sharehokders are requesied totake note of the same ST

Smt.Meeta Kumarl [Co-Borrower], Rs. Eighteen Lac Ten Thousand Pargana, Tehsil - Dadri, Dist - Gautam Budh F Mec International Einancial Services Limited

Mahesh Kumar [Co-Borrower) Mine Hundred Fifty-Four Only As Magar, Up Admeasuring 117.90 Sgyds Date:21st October 2023 Authorised Officer Sl
on 12-Sep-23 Place:.Delhi IDFC FIRST Bank Limited Prace: New Delhi Apoorve Bansal

Place: DELHI Date : 23-10-2023 Authorised Officer AU Small Finance Bank Limited Loan Account No:46974430, 34588263 (erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) DB SN0 {Managing Director)

financighiyg erigy-in ®® © e ©o New Delhi o ©
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